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189 ot the Custom# Act, 1982 
and section Jt o f the Central 
Excise and Salt Act, 1944:—

<i) The Customs and Central 
Excise Duties Export Draw­
back (General) Thirty-first 
Amendment Rules, 1987, 
published in Notification No. 
G.S.R. 760 in Gazette of 
India dated the 27th May, 
1987.

( i i )  G.S.R. 761 published in 
Gazette of India dated the 
27th May, 1987, containing 
corrigendum to G.S.R. 446 
dated the 1st April. 1987.

lPluced in Library, see No. LT- 
577/87.]

Q )  A  copy each of the following 
Notifications under Section 38 
o f the Central Excises and 
Salt Act. 1944: —

( i )  The Central Excise (Ninth 
Amendment) Rules, 1987, 
published in Notification No. 
G.S.R. 779 in Gazette ot 
India dated the 25th May, 
1987.

( i i )  The Central Excise (Tenth 
Amendment) Rules, 1987, 
published in Notification No. 
G.S.R. 780 in Gazette of 
India dated the 25th May, 
1987.

FPlaced in Library, see No. LT- 
577/87.]

Br» o b t  o r  N a t io n a l  B u il d in g s  C o n s -  
n t i c n o N  C o r p o r a t io n

Sfctt h | k u  Raimalsh: On behalf ot 
Jagaimath Rao, I beg to lay on 

he Table;—

O ) A  copy o fth e  Annual Report 
o f the National Buildings Cor­
poration lim ited . New Delhi, 
to r the year 1988-88, alone 
’with the Audited Accounts
■ad lb* awmnKi of the 
CoaptNOw end Auditor

General thereon, under sub­
section (X) of section 819A 
of the Companies Act, 1958.

(2) Review by the Government 
on the working of the above 
Company.

[Placed in Library, sce No. LT- 
578/67.)

K cro irr  o r  F n n a B O  C o r p o r a t io n  o r  
I n d ia  a n d  G o v e r n m e n t  R e v ie w  

th er eo n

Shri Ragha Hajnaiah: 1 beg to lay 
on the Table—

(1) A  copy of the Annual Report
of the Fertiliser Corporation 
of India Limited, New Delhi, 
for the year 1965-66 along 
vrVU\ Audited Account*
and the comments of the 
Comptroller and Auditor 
General thereon under sub­
section (1) of section 819A of 
the Companies Act, 1956.

(2) Review by the Government 
on the working of the above 
Company.

*” | Placed in Library, see No. LT-
579/67.]

14.85 hrs.

ELECTIONS TO COMMITTEES

u )  C e n t r a l  Co m m it t e e  or th e  T ubeb-  
cuumis A s s o c ia t io n  or In d ia

The Minister of Health (Dr. S.
Chandrasekhar): 1 beg to move:

•That in pursuance of clause 
3 (v ii) of the Itules and Regula­
tions of the Tuberculosis Associa­
tion of India, the members of 
Lok Sabha do proceed to elect, in 
such manner a$ the Speaker may 
direct two members ftom among 
themselves to serve as members 
of the Central Committee o f the 
Tuberculosi* Association of India.*


